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Smt. Sudha Singh, W jt}iﬂtedaywanﬁ 9 g w o
R/o Meral Babu Chauhan,85B, Civil Lines, Bareilly
Presently residing at 17D, Plot No.02 Gola, Guru Dwar

Raj Nagar Jwalapur near Railway Station Hardiwar.

By Advocate: Shri A. N. Rai

e ok Versus

1. Union of India, through its General Manager,
North Eastern Railway, Gorakhpur.

2. The Davisional Manager,
North Eastern Railway, Gorakhpur.

1 | 3. The Chief Manager, Workshop North Eastern Railwav,
ljat Nagar, Bareilly.

4. The Senior Account Othicer (W) NER, [jat Nagar, Bareilly.

......... Respondents

By Advocate: Shri P. Mathur

ORDER

Heard Shri A.N. Rai, learned counsel for the applicant and
Shri P. Mathur, lecarned counsel for the respondents. This OA i1s
filed seeking quashing ol order dated 23.04.2007 (Annexure A-5).

The order reads as undcr:-
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2. Certain other annexures have been filed along with the A
such as Annexure A-1 being an application dated 25.01.2001,;
Annexure A-2 being an application dated 16.02.2006 and
Annexure A-4 being an application dated 26.03.2007. In all these
petitions addressed to the competent authority the appli_cant has
requested for an appomtment for herself on compassionate
grounds on the death Shri Jaywant Singh Late husband of the

applicant.

3 Earlier the applicant had approached this Tribunal in OA
No.784 /06 which was disposed of with direction to the respondent
no.3 to take a decision on the application dated 25.05.2000 in
accordance with rules within a specified period. The impugned
order dated 23.04.2007 is in compliance of directions of this
Tribunal in OA No.784/06 dated 16.03.2007 though crroneously
the reference in the said compliance order has been made to the

application dated 26.06.2007 as against application dated

25.05.2000 “indicated in our order. The application dated
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already appointed on compassionate grounds as per her ‘oW

question of another appointment on compassionate grounds is not

provided as per rules.

S Learned counsel for the applicant on the other h.a.nd'
submitted that as per the condition in the appointment letter of
Shr Deepak Singh it was stipulated that in the event of he (Shri
Deepak Singh) refusing to take care of the remaining survivors of
deceased emplovee his services can be dispensed with and
submitted that Shri Deepak Singh is no longer discharging his
responsibilities towards the applicant. A representation to this
effect has been made to the authorities viclt:. diary dated

10.12.2001(?) placed at page 33 of the CA.

6. Heard the counsel for the parties and perused the material
on record. On the facts of this case this Tribunal is firmly of the

opinion that the relief claimed by the applicant vide this OA is not

maintainable for the reasons of her son having already been

appointed at her own request. in so far the non compliance of the
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request vide application dated 10.11.2010 (Annexure A-&},
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